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Judgement

Goutam Bhaduri, J
1. Heard.

2. The grievance of the petitioner is that earlier he was holding a shop at Itwari Bazar, Dhamtari in the name of Baba Traders.
Since all the shop

holders of Itwari Bazar were settled in a new place at New Krishi Upaj Mandi premises, wherein he was also entitled to occupy the
shop, but he has

not been granted any shop till date. It is contended that the petitioner's application though was forwarded to the respondent No.4
by the Commissioner,

Municipal Corporation vide Annexure P-5 on 28.11.2015 but the same remains undecided till date. It is further submitted that till
date, as per the

instructions received, the shop No.3 is vacant, therefore, the petitioner may be given the possession of the said shop in lieu of the
settlement.

3. Learned counsel for the petitioner submits that he may be allowed to make afresh representation to the respondents No.2 & 4
and he may be

alloted the shop and the representation may be decided.

4. Perused the documents. The limited prayer of the petitioner is that the petitioner may be rehabilitated in the new place of
business i.e. New Kirishi

Upaj Mandi as he was earlier having his business at Itwari Bazar, Dhamtari. Considering the prayer made, it is directed that on a
fresh representation



being made before respondents No.2 & 4 for allotment of the shop, the same shall be decided by the respondents in accordance
with law. The

petitioner may file the representation within a period of four weeks from today, thereafter, the respondents No.2 & 4 shall decide
the same in

accordance with law within a period of 3 months from the date of receipt of the representation.

5. With the above observation, the writ petition stands disposed of.



	Girwar Verma Vs State Of Chhattisgarh Through The Secretary And Ors 
	Writ Petition (C) No. 1969 Of 2016
	Judgement


